
IN THE CEWrprj AD11INIsmIvE TRIBUIUL HYDERABAD BENCH AT HYDEPBjd 

O.A.No. ,OO /g 

Between: 
	 Date of, Order: 6/7-93 

Divisional F.3iliay Mciager, (ns) 
South Coiitral Railway, Secunderabad, 

Permzmcnt T.737 Inrctor (Con) 
S.C. Rly, Gecunderabad. 
a-den Signaj. Inspector, 
Signal & Telecorrrrnnicauon Department,. 
S-C-RlY, Secunderthad 

- 	J4pplicants. 

and 

2. PresIding Officer, Labour Court, 
Narayanaguda, A .1'. I-Jyderabad. 

Respondents. 

For the kppljcntsL Nr.N.1:.Devraj, SC for Rlys. 

For the Respondents: 

cORMi: 
THE 	'SLE MR • JUSTICE V. MEELAflI flO VICE CHAIRMM 

AND 

THE HON'ELE MILP.T.TIRUVEN(5AnkM : rErEr:(ADa) 

The Tribunal made the following Order;- 

Admit. The operatibn of the order dated 11-3-42 

in C.M.P..No. 	)..ULO /8&_is suspended until further orders. 

Issue notice to the Respondents. 

Post the case on 6.9.93. 

H 
d*t5 £cQht). 

To 
The Divisional Railway Manager (B.G) 3.C.Rly, Sedunderabad. 
The Permanent :ay InspectOr (con) S.c.Rly. Secunclerabad. 
The Chief Signal Inspector, Signal & Telecon-munication 
Department, .C.Rly,. Secunderabad. 

The Presiding Officer, Labour court, Narayenaguda, i-lyderabad. 
One copy to iIr.N.R.Devraj. SC for RIys. CAT.I-lyS. 

J 6. One coy.to.Nr. 	a. 
7. 	Paz  
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THE HON'BLE MR.P.T.TIRUVENGAJJI .:M(A) 

Dated : 	-1993 

ORDER/JTJUM:'JT: —' 

M.A. /fl.A.' CA. No 

in 

O.A,No. co[;; : 
T.A.No. 	 I (w.p. 	 ) 

Admitted and Interim directions 
issued 

Mlofed 

Dispjosed of with directions 

Dismissed 	 - 

Distrilased as withdrawn 
ADistTssed for default. 

 
Reje têd/ Ordered. 

. 	No or4er as to costs. 
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